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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

THURSDAY, THE FIFTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 39352 0F 2016

Between:

AND

1

Debaianee Mohapatra, Wo: Debendra K lr/ohapatra, Aged about 37 years,
Occ: .ho_usewife R/o_ C-44, Srinivas.a Heights, Ailarshnalar, Chilakanalar ai
Uppal, Rangareddy Diskict, Hyderabad. -

...PETITIONER

Union of lnida, Re_presented by the Secretary Shastri Bhavan, A Wing Dr
Rajendra Prasad Road New D-elhi 1'10001

Ministry-of Larn{ and J_ustice, Represented by the Secretary Department of
Legal Affairs Shastri Bhavan, A Wing Dr Rajendra prasad Rodd New Delhi -
110001

Ministry of_Finance, Represented by the Secretary Shastri Bhavan, A Wing Dr
Rajendra Prasad Road New Delhi -'110001.

Ministry of Women and Child_Development, Shastri Bhavan, A Wing Dr
Rajendra Prasad Road New Delhi - i 10001

National Commission for Women, Represented by the Chairperson plot 21,
Jasola lnstitutional Area New Delhi - i 10025

HDFC House, represented by its Au-thorised Officer, 3-6-310, Hyderguda
Road, Basheerbagh, Hyderabad - 29.

HDFC Bank,, Represented by its Branch Manager, Tarnaka Branch, Tarnaka,
Hyderabad.

(RS Q aqa I cause title is amended as per Court Order dated 27 .06.2017
in WPMP.No.25 52812017.1

Debendra P Mohapatra, S/o: Sri Brundaban Mohapatra, Aged about 44 yearc
Occ: Principjrl Scientist - E2, llCT Ministry of Humin Resolrce Developrirent,
Hyderabad R/o Government Quarter E-l3. lndian lnstitute of Clremical'
Technology colony, Habsiguda, Hyderabad - 500 062

...RESPONDENTS
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Petition unde' Arlicle 226 of the Constitution of lndia prayinll that in the

circumstances stated in the affidavit filed therewith' the High Cc urt may be

pleased to issue a Wlit' Order or Direction more particularly one in tho nature of a

Writ of tvlandamus d,lclaring that the action of the 6th respondent Bank in not

recognizing the Orders passed by the lllrd Metropolitan Magistrate' tlR Courts in

Crl MP No 264t2O15 and Crl MP No 1293/2016 in DVC No 2912014 and instead

initiating proceedings u/s 14 of the Securitization and Reconstruction of Financial

Assets and Enforcen ent of Security lnterest Act, 2OO2 by way of cr'1 MP No Sr

No2559/2ol6inthecourtofMetropolitanMagistrateCyberabad.CumjASJ
R.R District at L.B. Nagar, Rangareddy Courts as arbitrary' illegal and violative of

Articles 1 4 and 21 of the

protecting an aggrieved

Constitution and

women's right

consequentially isstie directions

of residence in the shared

household/matrimonial home, in cases pending before the Family crlurt or under

theProtectionofWonenfromDomesticViolenceAct'fromtheSecuredcreditor

taking possession unler SARFAESI Acl,2002'

(Prayer is Amended as per C.O. dt: dated 28-11-16 in WPMPNo'49788 of

2016)

l.A. NO:1 OF 2016(

Petition under Section 1 5'1 CPC praying that in the circumstar ces stated in

theaffidavitfiledrns.-rpportofthepetition,theHighCourtmaybepleasedtodirect

the 6th respondent Bank to stay the proceedings pursuant to the Possession

Notice dated 24-08-2016 and Crl MP Sr No 255912016 in the crurt of Chief

Metropolitan Magistrate Cyberabad cum 1st ADJ' Rangareddy District Court at

L.B. Nagar

Counsel for the Petitioners: SRI VASUDHA NAGARAJ

Cornt"f for the Respondent Nos.l to 5: SRI GADI PRAVEEN KUMAR'
DEPUTY SOLICTTOR GENERAL OF INDIA

Counsel for the Respondent Nos.6 and 7: SRI A' BHASKER RAO'
REPRESENTING FOR SRI B, RAVINDRA REDDY

Counsel for the Respondent No.8: SRI L' PRABHAKAR REDDY

The Court made the following: ORDER

WPMP NO: I 201
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ORDER.. @er the Hon,bte the Chief Justice Atok Arad.le)

Ms. Vasudha Nagaraj, learned counsel for the
petitioner.

Mr. A.Bhasker Rao, learned counsel representing
Mr. B.Ravindra Reddy, learned counsel for respondent
Nos.6 and 7.

2 Learned counsel for the petitioner submits that
the cause in the writ petition does not survive for
consideration.

.) The aforesaid submission is placed on record.

4. Accordingly,

infructuous.

the Writ petition is dismissed as



)

Miscellan:ous applications pending' if any' shall

stand closed. Ilou'ever, there shall be no order as to c')sts' 
,-

sD/- K. SREE RAUtSlSf[xx
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WP.No.39352 of 2016

DISMISSING THE WRIT PETITION AS
INFRUCTUOUS

WITHOUT COSTS.
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